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O R D E R 

(Through Virtual Mode) 
 

16.03.2021  Learned Counsel for the Respondent No. 1 submits that he is 

suffering from Covid-19 and therefore, the case may be adjourned. Considering 

the submission made, the matter is adjourned.  

 Let the matter be fixed ‘for Hearing’ on 22nd April, 2021.  

 Interim Order to continue till next date of hearing.  

.  

  

              [Justice Jarat Kumar Jain]
     Member (Judicial) 
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